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CENTRAL ADMINISTRATIVE TRIBUN AL PRINCIPAL BENCH

0.8.N0.817/98

New Delhi: this the 23rd day of mpril, 1999, \\
HON 'BLE MR.S.R.ADIGE, VICE CHAIRAN ().
HON 'BLE MR, TN BHAT, MEMBER(D)

Snt, Gurbax Kaplas,
s/o shri Jaswant -Singh,

Wice Principal (Retd),-

R/o M.8, Prasad Nagar, '
New Delhi -DUS ) ' XEX] lppllcant.'

(pplicent in person)
_ Yersus

1. Delhi adninistration,
through
Chief Secretary,
Rajniuas,
Delhi.

2. The Secretary of Education,
Delhi Adninistration, 0ld Sectts
Del hi &

3, The Director of mMucation,

Delhi administrationm,
Del hi

4, The Municipal Oomporation of Dalhi,
through its Commissioner,
Del ki,

5. ont. Sarla Kepoor( Retds Principal),
R/lo a=3/259, Janakpuri, .
New Del h-058 v, ok Respondentse

| Ve
(By adwcate: shri > Pandita )

HON *BLE MRe Ss Re ADIGE, VICE CHAT AAN (4} .

ppplicant?s grisvance is in regard to placenent

in ‘tenil:,ati ve seniority list of Vice Principals dated

. 13.2097(Ann8xure-ﬁ) in regard tO UhiCh She had Swef‘t '

notice dated 19.1,98 (mhaxt.!re-E)o"

2. fpplicant states that she retired on 20,8.94

and was not aware of the contents of the impugned
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seniority list datad 13.2.97 and sent a legal notice
undor sac.80 cre to respondents dated 159.1,98
(Annexurgf-.fé) immediately after she baecans aware of

the 'impugned seniority list dated 13.2.97 (mnexure=a),

3. In the light of the abowe facts, this 0p

is disposed of with a direction to respondents

to treat the aforesaid notice undar sec.80 CPC
dated 19.1.% as aspplicant’s representation after
ignoring limitation if any, and dispose of the
aforesaid noticg/ respresentation in acco rdan ce with
rules, instructions, and judicial pronouncements
within 3 months from thedate of mecoipt of a mpy
of this order, under intimation to the applicent,
with such consequential benefits as flow thersf rom.

No oosts,
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( T.N.BHAT ;
MEMBER(D VICE CHAIRIAN(A).
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